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Name of the Company | Arvind Parasramka & Ors.-Vs-Calcutta Investment Co. Ltd
(Jinan K.R.)
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ORDER

Ld. Counsel for the petitioners and the respondent no. 2,
3 and 5 is present.

Ld. Counsel for respondent no. 3 has filed reply affidavit,
it is received, and sought leave of the Tribunal for filing reply
affidavit for the respondent nos. 4 and 5. Prayer is granted.
Reply may be filed within 15 days with copy to the petitioners.

On perusal of affidavit of service it appears that service
of notice on the respondent no.2 is incomplete. Petitioners
are directed to serve fresh notice on the respondent no. 2 and
file affidavit of service within 7 days from today.



List it on 22/03/2018 for admission.

Ad

(inan KR.)

Member ())




